
ACT No. XIX OF 1929. 

[PASSED BY THE INDIAN LEGI ~ ~ A T U R E . ]  

(Receivsd the assent of the Governor General on tha 1st 
October, 1929.) 

- .  

An Act to pestrain the solemnisation of child marriages. 
HEREAS it is expedient to  restrain the solemnisatioll of W child marriages; It is hereby enacted as follows :- 

1. (I) This Act may be called the Child Marriage Res- Shorttitle. 

traint Act, 1928. extent commencement2 and 

(2)  It extends to the whole ef Rri$ish India, including 
British Baluchistan and the Sonthal Parganas. 

(3) I t  shall come info force on the 1st day of April, 1930. 
2. In  this Act, unless there is anything repugnant in the Defluitions. 

sabjeot or context,- 

(a) " child " means a person who, if a male, is under 
eighteen years of age, and if a femde, is under 
fourteen years of age ; 

( b )  " child marriage " means a marriage to which either 
of the contracting parties is a child; 

( c )  " contracting party " to a marriage means either of 
the parties whose marriage is thereby solemnised; 
and 

(d) " minor " means a person of either sex who is under 
eighteen years of age. 

3. Whoever, being a male above eighteen years of age and Punish~nentfor 
male adult 

below tw'enty-one, contracts a child marriage shall be punish- belowtwenty- 

able with fine which may extend to one thousand rupees. ~ ~ ~ & % ~ y ~ ~ g  a 
, % child. 

4. Whoever, being a male above twenty-one years of age, l'uaishmentfor 
male adult 

contracts a child marringe shall be punishable with simple above twenty- 
one years of 

imprisonment which may extend to one month, or with Ane ~ g ~ . m ~ ~ ~ ~ i ~ ~ ~  
child. 

which may extend to one thousand rupees, or with both. 

5. Whoever performs, conducts or directs any child mar- Pun!shmeptfor 
solernaising a 

riage be punishable with simple imprisonment mhich childmarriage. 
. ' . -  I 
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may extend to one month, or with fine which may extend to 
i. 
t. one thousand rupees, or with both, unless he proves that he 

had reason to believe that  the marriage was not a child mar- 1- 
riage. 

-. -_-_-p__-.____- _ - _ _  - -_  - --- - - 

runianmontfor 6; ( I )  Wllere a m t u r  oonlroota o child mnrringc, any per- 
parent or 
gaardiancon- son having charge of the minor, whether as parent or 
cernedin a 

f child marriage. guardian or i11 any other capacity, 'lawful or unlawful, who 
does any act to promote the marriage or permits it to be 

s solemnised, or negligently fails to prevent it from being 
solemnised, shall be punishable with simple imprisonment 

6 which may extend to one month, or with fine which may  
P oxtend to one thousand rupees, or with both : 

Provided tha t  no woman shall be punishable with irn- 

B prisonment. 
2 (2) For the purposes of this section, it shall be presumed, 
k 
I unless and until the contrary is proved, that  where Q minor 

has contracted a child-marriage, the person having ,charge 
F 

of wtch minor has negligently failed tc prevent the zz r r i age  
b from being solemnified. 
L IU1prisonlnent not to bo 7. Notwithstanding anything contained in  section 25 of 

" , ~ ~ ~ ~ ~ ~ ~ ~ e ,  the General Clauses Act, 1897, or section 64 of the Indian ~ o f 1 8 9 7 .  I 
F. Penal Code, a Court sentencing a n  offender under section 3 xLvaf lsaO. 

t shall not; he competent to direct that,  in default of payment of 
the fine imposed, he shall undergo any term of imprisonment. 

b 

Jurisdictio~l 8. Notwithstanding anything contained in  section 190 of 
k under this Act. the Code of Criminal Procedure, 1898, no Court other than v or lsos, 

that  of a Presidency Magistrate or a District Nagistrate shdll \ 

take cognizance of, or t ry,  any  offence under this Act. 

Modeof talcing 9. NO Court shall take cognizance of any offence under 
cognizance of 
offences. this Act save upon complaint made within one year of the  

5 solemnisation of the marriage in  respect of which the  offence 
I is alleged to have been copmitted. 

Preliminary 
inquiries into 

10. The Court taking cognizance of an  offence under this 
offencesunder Act shall, unless it dismisses the complaint under section 203 
this Act. 

of the Code of Criminal Procedure, 1898, either itself make v of 1898, 

an inquiry under section 202 of tha t  Code, or direct a Magis- 
trate of the first class subordinate to i t  to make such inquiry. 

rower to take 11. ( I )  At  any time after examining the complainant qnd 
security from 
complainant. before issuing process for compelling the attendance of the 

itccused, the Court shall, except for reasons to be recorded i n  9 

writing, require the complainant to execute a bond, with or 
I 
I without 
2 



without sureties, for a sum not exceeding dne hundred rupees, 
as security for the payment of any compensation which the 
complainant may be directed to pay under section 250 of th9 

of 1898- Code of Criminal Procedure, 1898; and i f  such security is not 
I 

lurnislzed within ouoh reasonable time a,r; the Court may fix, 
the c:o tal,lflial, shall be dismieecd. 

(2) A bond' taken under this section shall be deemed to be 
tr O~ISQS. a bond taken under the Code of Criminal Procedure, 1898, 

and Chapter XLII of that Code shall apply accordingly, 


